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Dated:=~ '
14 JUN 1994
 APFLICATION NUMBER; 745 _of 1993.
APPLICANTS: RESPONDENTS: ) o
. “w"Sri{Y;kiﬁarasimhan v/s. Commanding Officer,Equipment Déptd,
1o, Air Force,Bang4lor&-and Others.
1. Sri.V.K.Narasimhan , Stores Supdt{Retired),
R Air-Force,No.15,Seventh Cross,Prasanthnagar,
Bangalore~560079. o
2. .The Commahding Officer, .
) Equipment Depot,No.26, T
Air Force,HAL Post, } ~ . .
' Bangalore-5¢0 O17.
' 3. Sri.G.Shanthappa, AddL.C.G.S.C.
" "High Court Bldg,Bangalore-l. . . . N
Subje

ct:= Ferwarding ef copies of the Orders. passed by—~the -

Central administrative Tribunal,Bangalore.

Please find._enclosed herewith a copy of the @RDER/

STAY WRDER/INTERIM ORDER/, passed by this Tribunal in the above -

_ . gMentioned application(s) on
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

O.A. NO.745/93

MONDAY THIS THE SIXTH DAY OF JUNE 1994
Shri Justice P.K. Shyamsundar ... Vice Chairman

Shri T.V. Ramanan ... Member [A]

V.K. Narasimhan,

Stores-Supt.[Retired],

2ir Force,

R/o No.15, VII Cross,

Prasanthnagar,

Bangalore-560 079. : ... Applicant

V.

Commanding Officer,
No.26, Equipment Depot,
Aire Force, HAL Post,
Bangalore-17,

Air Marshal,

Air Officer Commanding in Chief,
Maintenance Command,

Air Force, Nagpur.

Air Officer in Charge [Personnel],
Air Headquarters, New Delhi.

Group Captain G.C. Dhyani,
Commanding Officer,

No.26, Equipment Depot,
Bangalore [Between 1989

and 11 Sept. 90[ to be served
through Secretary,

Ministry of Defence, New Delhi.

Group Captain P.M. Puri,
Commanding Officer,
26, Equipment Depot,
Air Force, Bangalore-17.

Air Marshal S.Chakrabarti [Retired],
Air Officer Commanding in Chief
during 1990- to be served

through Secretary,

H?31M1nlstry of Defence,
n~New Delhi.

‘Controller General of

) pefence Accounts [Pensions],
)Dnauputh1ghat

Ilahabad UP.. .+« Respondents

[By Advocate Shri G. Shanthappa
Addl. Central Govt. Standing Counsel]}
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